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 झील  महोदय:  यह  कोई  मतलब  नहीं  है  ।
 This  is  a  question,  not  allowed.  This
 is  not  a  point  of  order,

 HRI  VASANT  KUMAR  PANDIT
 (Rajgarh):  I  have  tabled  some  mo-
 tion  with  regard  to  recial  riots  in
 आ.  K.

 meu  महोदय  मैंने  आपको  बार-
 बार  समझाया  कि  ऐसा  कोई  विषय  नहीं
 रहेगा,  जिस  पर  हाउस  मं  बाता  न  बारें,
 फिर  इस  तरह  से  एवं  साथ  बोलने
 से  नो  काम  नहीं  चलेगा  ।

 So  many  questions  have  been  admit-
 ted  on  that  It  is  coming.

 थ  रशीद  मसुद  (सहारनपुर  )  :
 mea  महोदय  पिछली  दफा  आपने  कहा
 था  कि.  बिहार-शरीफ  पर  चर्चा  होगी,
 लेकिन  नहीं  हुई  ।

 wea  महोदय  :  सारा  काम  टाइम ली
 होगा  ।

 12.14  hrs.

 PAPERS  LAID  ON  THE  TABLE—
 Contd,

 Haryana  AnD  r-3  Prapesa  (In-
 SPECTION  OF  Bounpary  PrmLiaks)
 Rores,  1981.0  anp  ANNUAL  REPORT  ON
 THE  WORKING  OF  THE  PROVISIONS  OF
 Secrion  15A  or  Crvi.  RuicHts  Acv,

 1955.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  YOGENDRA  MAK-
 WANA):  I  beg  to  lay  on  the  Table:—-

 (1)  A  copy  of  the  Haryana  and
 Uttar  Pradesh  (Inspection  ०
 Boundary  Pillars)  Rules,  1981.0

 AUGUST  19,  1981.0  Papers  Laid  “egg

 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No,~G.&  R.
 417(E)  in  Gazette  of  India  dated
 the  30th  June  1981  under  sub-sec-
 tion  (2)  of  section  36  of  the
 Haryana  and  Utar  Pradesh  (Altera-
 tion  of  Boundaries)  Act,  1979.
 [Placed  in  Library.  See  No,  LT-
 2617/81].

 (2)  A  copy  of  the  Annual  Re-
 port  (Hindi  ad  English  versions)
 on  the  working  of  the  provisions  of
 section  15A  of  the  Civil  Rights
 Act,  1955  for  the  year  ending  31st
 December,  1979,  under  sub-section
 (4)  of  section  15A  of  the  said  é.ct.
 [Placed  in  Library.  See  No,  LT-
 2618/81].

 Navy  (PeENsIon)  First  AMENDMENT
 RecuLatTions,  1981

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENTS  OF  SCIFNCE
 AND  TECHNOLOGY,  ELECTRONICS
 AND  ENVIRONMENT  (SHRI  ८  P.
 N.  SINGH)  on  behalf  of  SHRI  SHIV-
 RAJ  V  PATIL:  1  beg  to  lay  on  the
 Table  a  Copy  of  the  avy  (Pension)
 First  Amendment  Regulations,  1981
 (Hindi  and  English  versions)  pub-

 lisheq  in  Notification  No.  S.R.O.  198
 in  Gazette  of  India  dated  the  25th
 July,  1981,  under  section  185  of  the
 Navy  Act,  1957.  [Placed  in  Library
 See  No.  LT—2619/81).

 RECOMMENDATIONS  OF  म  Revirw
 Commiurtet  on  ELectrronics  (Sonpxur
 Commurrze),  RECOMMENDATIONS  OF
 THE  COMMITTEE  on  Enecrronics  -
 PoRT  (MrENon  Comm™irrize),  Common/
 OVERLAPPING  RECOMMENDATIONS  OF
 THE  COMMITTEE  ON  ELECTRONICS  Ex-
 एकाਂ  (MENON  COMMITTEE),  PROFILE
 oF  SracE  RESEARCH  AND  DEVELOPMENT
 FOR  THE  DECADE  1980—1990  ८८  ETc.

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENTS  OF  SCIENCE
 AND  TECHNOLOGY,  FLECTRO-
 NICS  AND  ENVIRONMENT  (SHRI
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 c.  P.  N.  SINGH):  I  beg  to  lay  on  (i)  The  Sree  Chitra  Tirunal
 the  Table:—  Tastitute  for  Medical  Sciences

 and  Technology,  Trivandrum
 (1)  A  copy  of  the  Recommenda-  Rules,  1981  published  in  Notifi-

 tions  of  the  Review  Committee  on  cation  No.  G.S.R.  379(E)  in  Ga-
 Electronics  (Sondhi  Committee)  zette  of  India,  dated  the  llth

 and  the  decisions  of  Government  June,  1981.
 thereon  (Hindi*  version)

 (ii)  The  Sree  Chitra  Tirunal
 (2)  A  copy  of  the  Recommenda-  Institute  for  Medical  Sciences  and

 tions  of  the  Committee  on  Elec-  Technology,  Trivandrum  regula-
 tronic  Exports  (Menon  Co.nmittee)  tions,  1981,  published  in  Notifica-
 and  decisions  of  ।  Government  tion  No.  G.S.R.  618  in  Gazette  of
 thereon  (Hindi*  version)  India,  dateq  the  4th  July,  1981

 [Placed  in  Library.  See-No.  1
 (3)  A  copy  of  the  Common/  2623/81).

 Overlapping  Recommendations  of
 the  Committee  on  Electronic  Ex-  (7)  A  copy  each  of  the  folow-
 ports  (Menon  Committee)  and  the  ing  papers  (Hindi  and  English
 Review  Committee  on  Electronics  versions)  under  sub-secticn  (1)  of
 (Sondhi  Committee)  and  decisions  section  619A  of  the  Companies  Act,
 of  Governmen  thereon  (Hindi*  1956: -
 version)  [Placed  in  Library.  See

 No.  LT—2620/81).  (i)  Statement  regarding  Re-
 view  by  the  Government  on  the

 (4)  A  copy  of  Profile  of  Space  working  of  the  Electronics  Trade

 Research  BROT  oo  fea
 ie  for  the  and  Technology  Development

 lish  versions)  ज  in  Libros
 ee

 cere  ia  t  aie,
 See  No.  LT—2621/81].  ita,

 year  ene  ७  uy

 हि  (5)  A  copy  each  of  the  follow-  Gi)  Annual  Report  of  the  Elec-
 ing  Papers  (Hindi  and  English  ver-  tronics  Trade  ang  Technology
 SORE)  -  Development  Corporation  Limit-

 (i)  Annual  Report  of  the  Na-  ed,  New  Delhi,  for  the  year  end-
 tional  Remote  Sensing  Agency,  eq  31st  July,  1980  along  with  the
 Secunderabad,  for  the  year  1979-  Audited  Accounts  and  the  com-
 80  along  with  the  Auditeg  Ac-  ments  of  the  Comptroller  and
 counts,  Auditor  General  thereon

 (ii)  A  statement  (Hindi  and  (8)  A  statement  (Hindi  and
 English  versions)  regarding  Re-  English  versions)  showing  rea-
 view  on  the  working  of  the  Na-  sons  for  delay  in  laying  the
 tional  Remote  Sensing  Agency,  papers  mentioned  at  (7)  above.
 Secunderabad,  for  the  year  1979-  [Placeg  in  Library.  See  No.  LT—~
 80  and  reasons  for  delay  in  lay-  2624/81].
 ing  the  report.  [Placed  in  Library,

 See  No.  1  न  ्  Ty.  Coa,  Mines  Rescue  (AMENDMENT)

 (8)  A  co  h  of  the  foll
 Rees  1981.0

 ing  Notifications  (Hindi  and  Eng-  THE  MINISTER  OF  STATE  IN
 lish  versions)  under  section  33  of  THE  MINISTRY  OF  LABOUR

 (SHRIMATI  RAM  DULARI  SINHA): the  Sree  Chitra  Tirunal  Institute
 for  Medical  Sciences  ang  ‘Techno-  I  beg  to  lay  on  the  Table  a  copy  of
 logy,  Trivandrum  Act,  1980:—  the  Coal  Mines  Rescue  (Amend-

 ee  वि  अ  आ  fe  re  विविन  न
 “English  version  was  laid  on  the  Table  on  the  8th  May,  1981.

 1339  LS—10.
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 ment)  Rules,  1981.0  (Hindj  and  English
 versions)  published  in  Notification
 No.  G.GS.R.  -  in  Gazette  of  India
 dated  the  6th  June,  1981,  unde:  sub-
 section  (7)  of  section  59  of  the  Mines
 Act,  1952.  [Placed  in  Library.  Sce
 No.  LT—2626/81].

 Borper  Securiry  Force  (AMEND-
 meENT)  Ruies,  1981,  NorrricATIoNs
 wnneR  ALL  Inpia  Services  Act,  1951
 AND  NOTIFICATIONS  UNDER  DELHI

 Porrce  Act,  1978,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  P.
 VENKATASUBBAIARB):  I  beg  to
 Jay  on  the  Table: —

 (1)  A  copy  of  the  Border  Secu-~
 rity  Force  (Amendment)  Rules,
 1981  (Hindi  and  English  versions)
 published  jin  Notification  No.  SO.
 329(E)  in  Gazette  of  India,  dated
 the  ist  May,  1981  under  sub-sec-
 tion  (3)  of  Section  141  of  the  Border
 Security  Force  Act,  1968.  [Placed  in
 Library.  See  No.  LT—2626/81].

 (2)  A  copy  each  of  the  follow-
 ing  Notifications  (Hind:  and  Eng-
 lish  versions)  under  sub-section
 (2)  of  section  3  of  the  All  India
 Services  Act,  1951:—

 (i)  The  Indian  Forest  Ser-
 vice  (Fixation  of  Cadre  Strength)
 Fourth  Amendment  Regulations,
 1981,  published  in  Notification
 No.  G.S.R.  360(E)  in  Gazette  of
 India,  dateq  the  23rd  May,  1981.

 (ii)  The  Indian  Forest  Ser-
 vice  (Pay)  Fifth  Amendment
 Rules,  1981,  publisheq  in  Notifi-
 eation  No,  GS.R.  3  (छ्)  in
 Gazette  of  India,  gated  the  23rd
 May  1981.

 (iti)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)
 Fifth  Amendment  Regulations,
 1981,  published  in  Notification
 No.  G.S.R.  376(E)  in  Gazette  of
 India  dated,  the  2nd  June,  1981.

 Ag%

 (iv)  The  Indian  Forest  Ser-
 vice  (Pay)  Sixth  Amendment
 Rules,  1981,  published  in  Notifi-
 cation  No.  G.S.R.  377(E)  in
 Gazette  of  India  dated  the  2nd
 June,  1981;

 (v)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)

 Sixth  Amendment  Regulations,
 1981,  published  in  Notification
 No.  GSR.  386(E)  in  Gazette  of
 India,  dated  the  9th  June,  1981.

 (vi)  The  Indian  Forest  Service
 (Pay)  Seventh  Amendment
 Rules,  1981,  published  in  Notifi~
 cation  No.  G.S.R.  387(E)  in
 Gazette  of  India,  dated  the  9th
 June,  1981.

 (vii)  The  Indian  Administra-
 tive  Service  (Probation)  First
 Amendment  Rules,  1981,  publish-
 ed  in  Notification  No.  GS.R  453.0
 in  Gazette  of  India,  dated  the  9th
 May,  1981.

 (vii)  The  Indian  Police  Ser-
 vice  (Probation)  First  Amend-
 ment  Rules,  publisheq  in  Noti-
 fication  No.  GSR  454.0  in  Gazette
 of  India,  dateg  the  9th  May,  1981.

 (ix)  The  Indian  Forest  Service
 (Probation)  First  Amendment
 Rules,  1981,  published  in  Notifi-
 cation  No.  GS.R,  455  in  Gazette
 of  India  dateg  the  9th  May,  1981.

 (x)  The  Indian  Forest  Ser-
 vice  (Fixation  of  Cadre  Strength
 of  Gujarat)  Rules,  1981,  publish-
 ed  in  Notification  No.  G.S.R.  x6
 in  Gazette  of  India,  dated  the
 9th  May,  1981.  [Placed  in  Library
 see  No.  LT—2627/81].

 (3)  A  copy  each  of  the  followsag
 Notifications  (Hind;  and  English
 versions)  under  sub-section  (2)  of
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 section  148  of  the  Delhi  Police  Act,
 2978: 4. —

 (1)  The  Delhi  ‘Police  (Appoint-
 ment  ang  Recruitment)  (Amend-
 ment)  Rules  1981,  publisheq  in
 Notification  No.  F  10/10/81  Home
 (P)/Estt.  in  Delhi  Gazette  dated

 the  llth  June,  1981.

 (ii)  Notification  No.  फ.  10/6/60-
 Home(P)  /Estt.  published  in
 Delhi  Gazette  dated  the  lith
 June,  1981  regarding  scale  of
 charges  in  respect  of  deputing  of
 additional  police  on  payment  to
 Private  persons,  Commercial
 Establishments.

 (iii)  The  Delhi  Police  (Appoint-
 ment  and  Recruitment)  (Amend-
 ment)  Rules,  1981,  publisheq  in
 Notification  No,  फू.  10/14/81-Home
 (P)/Estt.  in  Delhi  Gazette  dated
 the  9th  July,  1981.

 {Placed  in  Library.  See  No.
 LT—2628/  81].

 -

 12.17  hes.

 COMMITTEE  ON  PRIVATE  MEM.
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-SIXTH  REPORT

 SHRI  G.  LAKSHMANAN  (Madras
 North):  I  beg  to  present  the  Twenty-
 fifth  Report  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resolutions,

 ee

 MR.  SPEAKER:  Now,  calling  at-
 tention.

 12.19  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  racial  violence  and  attacks
 on  Tamil,  in  Sri  Lanka  and  reactjon  of
 the  Government  thereto,

 SRAVANA  "28,  -  (SAKA)  violence  ana  294
 Sri  Lanka  ete.  (CA)

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  I  have  a  point
 of  order.  Rule  197(2)  says:

 “There  shall  be  no  debate  on  such
 staternent  at  the  time  it  is  made  but
 each  member  in  whose  name  the
 item  stands  in  the  list  of  Business
 May,  with  the  permission  of  the
 Speaker,  ask  g  question.”

 The  rule  on  asking  the  question  is
 guided  by  rule  41;  and  one  of  the  sub-
 rules  uider  rule  41—which  is  at  page
 23—says:

 (xxi)  it  shall  not  oidinariiy  ask  for
 information  on  matters  which  are
 under  consideration  of  a  parliamen-
 tary  Committee;....”

 Ang  there  area
 other  rules.  So,  on  this
 Calling  Attention  motion,  I
 would  like  to  say  that  this  is  a  mat-
 tery  on  which,  firstly,  the  Estimates
 Committee  of  Parliament  is  having  a
 look  at.  Secondly,  the  Estimatcs
 Committee  is  looking  in  great  depth
 into  the  question  of  problems  of  Indian
 overseas  and  of  people  in  Sri  Lanka.

 number  of

 I  would  like  to  say  that  the  rela-
 tions  between  the  Government  of  Sri
 Lanka  and  the  Government  uf  India
 should  not  be  spojled,  because  it  is
 an  emotion-laden  subject.  I  am  also
 a  Tamilian.  I  know  what  is  happen-
 ing  in  Sri‘Lanka.  I  know  the  feeling
 in  Tamil  Nadu.  Ang  I  know  how
 things  can  be  stirreg  up.

 There  was  a  time  when  we  had  a
 Calling  Attentjon  motion  on  China.
 On  that  occasion,  there  was  an  infor-
 mal  acceptance  of  the  view  that  in
 order  not  to  spoil  the  relations,  the
 Minister  should  make  ०  statement,
 and  no  further  questions  should  he
 asked.  So,  I  want  that  here  the
 Minister  should  be  askeqg  to  make  ry
 statement,  and  no  further  questions
 should  be  allowed.

 MR,  SPEAKER:  Estimates  Com-
 mittee,  as  such,  is  looking  into  not  only
 the  question  of  Tamils  of  Sri  Lanka,
 but  of  people  of  Indian  origin  every-
 where  else  also.  But  if  the  House  so


